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IN THE CENTRAL ADMINISTRATIVE TRI&UNA[

N;; ey AHMEDABAD BENCH
Ffé-ﬁizrésﬁ’/' ik
ng F o e ReA./6/90 in L ReAds/7/90 in
)%;;—(E;/306/88 0.A./307/88

DATE OF DECISION 12-3-1993

Union of India & others Petitioner (original respondents)

ML .N.Se.Shevde Advocate for the Petitioner(s)

Versus

shr?’;\; irit C.Das _ Respondent (original applicant)

y &

Shah Advocate for the Respondent(s)

CORAM :

The Hon’ble Mr. N.B.Patel ¢ Vice Chairman

The Hon’ble Mr. V.kadhakrishnan : Admn. Member
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1. Union of India,
Notice to be served through
General Manager,
Western Railway,
Churchgate,

Bombaz .

2, Divisional Railway Manager,
Western Railway,
Pratapnagar,

Baroda.

3, Assistant Mechanical Engineer,
(Chairman,Housing Ccommittee)
Ahmedabad Railway Station,
Western kailway,
Ahmedabad. e ees@pplicants

(original respondents)

(Advocate : Mr.N.S.Shevde)

« s srespondents

(original applicant)

(Advocate B MreKe.Ke.Shah)

ORAL ORDER

R.l%./6/90 in

0.A./306/88

Date s 12-3-1993

Per : Hon'ble Mr.N.B.Patel,

Vice Chairman
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The only ground . which the
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Jjudgment of this Tribunal in 0.A./306/88,
: N
is sought to be reviewed that the

%

respondents could not bring to the notice
of the Tribunal, the Railway Board Circular
dated 11-4-1983 and if the said circular
had been brought to the notice of the
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the Tribunals' decision would have
Aerent. There 1is no reason why
ular should not have been
k\‘pr'cliéiufge:‘i and relied wupon before the Tribunal
and why it should now be taken note of |

and the judgment should be reviewed on

the basis thereof. Re.A. is rejected,

sd/- sd/-
( v.Radhakrishnar ) ( N,B.Patel )
Member (A) vice Chairman
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